11619 Oral Answers

whereby this will not happen in
appointments, etc.?
Shri Jawaharlal Nehru: Normally

thig kind of thing does not happen.
But speaking from memory, in the case
of those enquiries there were such
contradictory reports, each subsequent
report deciding in a manner against
the decision of the previous nne. The
last report was that of the Union Pub-
lic Service Commission. It went up
before them because it was a question
of the services of some people and 1
think, as far as I remember, that xc-
port was rather in favour of Shri H. M.
Patel and they refused to take strong
action against him.

Shri Harish Chandra Mathur: May
I know if the hon. Prime Minister re-
members that the Home Minister dis-
agreed with the report of the Union
Public Service Commission and charg-
ed Shri H. M. Patel with gross abuse
of power. If it is so, may I know if
the Government have revised their
view in this matter? Do they realisc
how demoralising effect it has—I mean
such appointments—on the public
morale?

Shri Jawaharlal Nehru: 1 do not
remember, but if the hon. Member
says so—that the then Home Minister
expressed his opinion—it must be true.
That js why presumably the Govern-
ment of India took some action in this
matter. But | as I said, this has been
done not, to my knowledge, with any
reference to the Government of India.
I knew nothing about it. I would
point out, although it may not be de-
sirable or undesirable, that it 1s
a three months’ enquiry which has
been entrusted to him. He has to sub-
mit his report in three months' time.
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Severa] Hon. Members rose—

Mr. Speaker: 1 do not think thcre
is any more to be asked about it

Shri Harish Chandra Mathur: 1t is
a very imporiant matter which affects
public morale.

Mr. Speaker: It cannot be discusseu
here.

Shri Harish Chandra Mathur: We are
not discussing it. (Interruption).

Mr. Speaker: I have allowed about
ten questions. Hon. Members shouid
realise that if they want to continue
this, that will take up the time of the
House.

Shri Harish Chandra Mathur: We
want a discussion separately.

Mr. Speaker: Order, order.

WRITTEN ANSWERS TO
QUESTIONS

Insurance Companies in Goa

*1553. Shri Ram Ratan Gupta: Will
the Prime Mimister be pleased to state:

(a) whether Government have decid-
ed to take over the liabilities of the
Insurance Companies in Goa; and

(b) if so, the reasons for the same?
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The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). The
Government have decided that poli-
cies issued by Portuguese Insurance
Companies will be serviced in future
by the Life Insurance Corporation of
India. This decision was taken In
order to avoid hardship to the citizens
of the Union Territory in view of the
stoppage of the services offered by the
Portuguese Companies.

Indian Traders in Tibet

#1554. Shri Hem Raj: Wil] the Prime
Minister be pleased to state:

(a) whether Government propose to
assess the amount of assets which have
been left by the Indian traders in Tibet
due to the lapse of the Indo-Tibetan
Trade Agreement on 2nd June, 1962;

(b) the number of the traders who
have been so affected, State-wise;

(c) the steps which Government
propose to take for the realisation of
these assets of the Indian traders: and

(d) the steps Government propose to
take either to compensate or rehabili-
tate those traders who have been ruin-
ed due to it?

The Deputy Minister in the Ministry
of Externa) Affairs (Shri Dinesh
Singh): (a) Yes, Sir; Government
are taking steps to obtain accurate de-
tails about assets left behind in Tibet
by Indian traders.

(b) The number of traders affected
by the termination of trading facilities
is as follows:—

Jammu & Kashmir — about 500
Punjab — about 750
Himachal Pradesh — about 200
Uttar Pradesh — about 2000
West Bengal — about 150

These figures include customary and
petty traders. These traders are not
all wholly dependent on trade wiih
Tibet.

(c) Government have repeatedly
urged the legitimate interests of our
traders with the Government of

People’s Republic of China. Thcse
efforts have not met with much suc-
cess. However Government will con-
tinue to urge the Chinese authorities
to permit our traders to dispose of
their trade goods in Tibet and repa-
triate their assets to India.

(d) There is no proposal to compen-
sate these traders but the State Gov-
ernments concerned are taking neces-
sary sleps to rehabilitate traders de-
prived of their traditional occupation.
Several development schemes are en-
visaged to provide gainful employment
to these persons.

Building for Defence Headquarters

*1555. Shri D, C. S8harma: Will the
Minister of Works Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that town
planners in the Capita]l are dismayed
by Government’s decision to go ahead
with the construction of a Defence
Headquarters building near Scuth
Block and have sought intervention of
Prime Minister in this regard; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). The Institute of Town
Planners, India have made a represen-
tation to the Prime Minister against
the construction of the proposed build-
ing. The points raised by the Insti-
tute are under cxamination.

Negotiations with South Africa on
People of Indian Origin

+1556 f Shri Maheswar Naik:
"\ Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

(a) whether India has started cor-
respondence with South Africa expres-
sing readiness to negotiate on the ques-
tion of the treatment of the people
of Indian and Pakistani origin in the
latter country; and





